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BEFORE THE CEITRAL DHINISTRATIVE TRIBUNAL,
\TV Coeny Ko,

ADDITION.L BENCH, ALL’HABAD,
CIRCUIT BENCH, LUCKNOW

Ooho NOo \aq  OF 1990 (L)

GOVIND PARWANI, aged about 35 years,
son of Late L.C.Parwani, resident of
C-1919y HoIl G o, Rajajipuram, Lucknow,
ooe APPLICANT
VERSUS

1. UNION OF INDI., through Director

General, 111 India Radio,

Akashwani Bhawan, liew Delhi-1l;

20 STATION DIRECIOR, All India Radio,

Lucknow;

3, SHRI T XHMAJUD'R, Executive
Engineer (Civil), Comstruction
Wing, All India Radio, Lucknow,
oo RESPONDEINT'S

(). DETLAILS OF T0E APSLIG TI0i:

(i) Particulars of the ajplicant:

(ii) Name of the applicant : Govind Parwani.
(iii) Name of father : Leote L.Co.Porveni.

(iv) Designation and office : Clerk Grade IT,

Zxecutive IZngineer (Civil), Construction
“'ing, 111 Irdis T"adio, Lucitmov,

TontA .o
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24-7-1990: Hon'ble Mr. Justice K, Nath, VC,
Hon'ble Mr, K, Obayva, AM

“ee our orders ofdate on a separate

(B.M) (V.C.)
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CEI?ITRAL ADMINIG TREBTIVE TﬁIBL'IEsL,CIRCUIT BENC'H, LUCKNO;
Registratiosg (C.A, w0, 199 of 1990(1)

Goving Parwani *e+ Applicant
Vs,

Union of India & others cee Respondents

Hon'ble Mr, Justica K, Nath, ve,
Hon'ble myr. K. Obayya, am

for the applicant, opn the instruction of the applicant,
Says that the a@pplicant jis agreeable to the Proposal
contained jin bPara 20 of the Countarx affidavit,

2. The relief Prayed in this Petition jg to quash
the order of transfer of the applicant dateq 14-3-199p
(contained in Annexure—l), transferring the applicant
from Lucknoy to Bareilly. In view of Willingness of
both the parties o bost the applicant anywhere in
Lucknoyw eXcept in the Ooffice of Tespondant no, 3, this

o=

~a

14—3—1990, Contained in Anqexure~l Suitably -g 3¢ to post
the applicsnt %nAappropriate post in Luckno:; other thanp
in the office of the Tespondant No. 3, Tha rasseondins-e
will issye the NecCessary orders at the 2arliest Sey wdthir

. date of .
S period of two week from the{fecezpt of a Cony of this
order, h~

e
\’;SAQI'I-) (V.C.)

e




’ . ‘ ‘\@'\p\ N

'i,;.u PSS W i‘l‘. '

fratl~

-
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ADDITIO0NAL BEHCH, ALLAHAB'D,
CIRCUIY BEICH, LUCKIOW
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) -
 GOVIND &@A:ﬁ APPLICANT
VERSUS
S
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(v) Office Address : 3Ixecutive Engineer (Civil),
Construction WYing, All India
ﬁadio, Lucknow,

(vi) Address of service : As given in the

of all notices application.

(II) JURISDICLION OF THE TRIBUN

A A e

The applicant declares that subject
matter of the claim is within the jurisdiction

of the Tribunal,

(III) PARTICUL'RS OF 07725 C\INST WHICH THE

APPLIGY2I0Y IS 1'D73 ¢

Order dated 14th Harch, 1990 issued by
the Director General, 11 India Radio, New Delhi,
transferring the annlicent from Civil Construction
‘ling, All India Radio, Lucknow to the Civil
Construction %ing, A1l India Radio, Bareilly.

(Annexure 20,1l),

(IV) LILITATION

‘he applicant declares that the applica-
~tion is within the limitstion prescribed in

section 21 of the ‘dministrative Iribunal Act, 1985.

(V) EAGTS OF 711 Q'S

(1) Thet the applicant was appointed on
temporary basis by the Station Director/Sxecutive
Engineer (Civil), Construction Ying, 411 Indis
Radio, Lucknov on 10.12,1976 on the post of Clerk
Contdos ol
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Grade II in the office of 3tation Director, All

eBo

India Radio, Lucknowj;on 13.2.1980 he became

quasi permanent.

(2) That similarly the wife of the appliecant
Shrimati Veena Parwani was also appointed by the
Station Director in the year 1966 as Clerk Grade II
and she was posted in the office of Station Director,
All India Radio, Lucknow, Later on she was promoted
as Clerk Grade I and is working continuously since
1976 in the office of Station Director, All India

Radio, Lucknow,

(3) ' That both husbend and wife are working
under one department i.e, i1l India Radio although
the wings, in which they are working, are different,
but the appointing authority of applicant and his
wife 1s Station Director/Executive Engineer (Civil),
Construction Y/ing, A1l Indis Radio, Lucknow, Both
these aforesaid appointing authorities are under
the direct control of the Director General, All

India Radio, ¥Wew Delhi,

(4) That the applicant, who is working in

the Civil Construction Wing, A1l India Radio, Lucknow,
has been transferred by the Director General, All
India Radio, ilew Delhi on 14th larch, 1990 to Civil
Construction "'ing, All India Radio, 3areilly. True
copy of the transfer order is annexed herevwith as

AAEXURE 301,

Contd.o .4
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(5) That aggrieved by the éforesaid transfer,
the zpplicant submitted a detailed representation
on 28.3.1990 to the Executive Engineer (Civil),
Construction YWing, Lucknow and it was also requested
that the same representation may be forwarded to
the Director General, All India Radio, New Delhi.

< A true copy of the representation is annexed

herewith as ANNEXURE N0.2.

(6) That main contention of the agpplicant is
that the applicant as vell as his wife Smt. Veens
Parwani are working for the same department under
different posts and officers in the All India Radio
and as per the government order, there is a specific
direction that husband and wife team may be posted

at the same station.

- (7) That there is also a policy of the
A government that the low »aid staff in the cadre of
Clerk Grade II generally not to be transferred
except in exceptional cases. 3ut the case of the
applicant is not exceptional as he has always
performed his duties to the entire satisfaction of

his superiors.

Cj;bkr// (8) That there are other senior persons in
Clerk Grade II vho are still vorking but the

j} applicant has been transferred by violating all

éggﬁ£2>” set norms and transfer zuidelines,

Contdoee+5
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(9) That the applicant has to maintain a
double establishment, one at Lucknov and one at
Bareilly, which will cost great financial
inconvenience and on the other,‘the applicant also
has his small school going children, the son
studying in Nursery and the daughter studying

in Class I in Lucknow Public Collegeate, Lucknow,
The applicant has also to look after his ailing
aged mother, who also lives with the applicant,
There is no one else in the family to look after
her, By this transfer, the whole family will be

uprooted.

(10) That there are so many occasions when
this Hon'ble Tribunal has stayed the transfer as

the husband and wife have to be posted at same

place,

(11) That on 27.3,1990 the Executive Engineer,
(Civil), Construction ¥ing, All India Radio,
Bareilly had written to Director General, A1l India
Radio, New Delhi that his office had no post and
the applicant’s order of transfer may be modified
and he may be adjusted some where else., A copy of

the aforesaid order is annexed herewith as

ASGIZXURE NO.3o

'12) That on 31.5.1920 the Director General,
A1l India Radio, New Delhi had rejected the
applicant 's representation. .. true copy of the

rejection order is annexed herewith as MUIECURE 110 .4.

Contde..6



(13) That on 8.6.1990 the order of rejection

o6e

was received by the office of Executive Engineer
(Civil), Construction Ving, A1l India Radio, Lucknow
that the applicant is to be relieved with effect
from 11.,6,1990 and the same order served on applicant
on 12.6.1990, But the applicant till today has not
handed over the charge. A copy of the relieving

order is annexed herewith as VNELURE 0.5,

(14) That the order of transfer of the applicant

is made on the malacious recommendation of the then
Executive Engineer Sari 7.K olajundar, who was not
pleased by the applicant., The displeasure of Mr.TXK.
Kajumdar can be seen that on 26.7.1989 Shri T.K.
Majumdar has directed the =znplicant to receive all
the registered and ordinary 'ak! pertaining to
this division., On 26.7.1989 Shri T oKeMajumdar had
issued an order against the apnlicant that why an
appropriate disciplinary action may not be initiated
against him for refusing to receive the registered
letters brought by postman, A true copy of the

aforesaid orders are annexed herewith as ANNEXURE

308, 6 & 7 respectively,

(15) That the apprlicant on 25.7.1989 gave the

explanation that under the rules, there is a
despatcher at the administrative section,vho, as

per rules, has to receive all 'daks', . copy of

the explanation is annexed herewith as NDUEURT 70.8.

Contdoo..?
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(16) That on 27.7.1989 Shri T .Klajumdar
passed an order that the applicant may be shifted
from the administrative section to survey work
section with immediate effect. .. copy of the afore-

-said order is annexed herewith as ANNEXURE NO.9.

(17) That another instance of mala fide on
behalf of Shri T XMMajumdar is clearly evident

that on 1221990 he called for an explsnation as
vhy the applicant paid the item bills as they were
for record measurement only. % copy of the aforesaid

explanation letter is annexed herewith as AINEXURE
X0, 10.

(18) That the applicant submitted his
explanation to Shri T .K.Majumdar and explained
that as there was no written instruction on the
observation sheets as not to pay the item bills
besides that the apolicant suggested that amount
paid in the first R....bill shall be recorded in
the second R.s.0ille f. copy of the aforesaid

explanation is annexed herewith as NNEXURE N0 .1l.

(19) Th=at when second R.A.bill of the zforeszid
explanation came before the apovlicaht, the applicant
put the earlier obvjection on the second R.*.bill as
it was reised by 3Shri T.{«.2jumdar in his earlier
order, It is pertinent ito wention here that Shri

ToKolejunder nassed the second R.4., bill without

Contde. .8
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paying the item Dbills in the measurement book

980

and for doing the same, he has seriously reprimanded
the applicent end threatened him for taking a
disciplinary action against him. This act of

Shri T.KJdlajumdsr clegrly suggests that he bore
malice and ill will against the applicant and on

recommendstion of Shri T.K.Majumdar, the applicant

"was butcherd and was transferred to Bareilly. X

true cooy of the order passed by Shri T .K.Majumdar
on secord R...bpill is annexed herewith as

AIUTELURE N0.12.

(20) Thet as per the report of the Executive
Engineer (Civil), Construction Ving, Bareilly, no
post is vacant there. cSesides that 7 posts are

lyirg vacant in Clerk Grade II at Civil Construction
Wing, All India Radio, electrical division, Lucknow
and there are other posts also vacant at the office
of Station Director, 11 India Radio, Lucknow

and also some pogts of Clerk Grade II are lying
vacant at the office of Executive Engineer (Civil),
CC Ving, °11 Indis Radio, Lucknow and the applicant

mey be accomodated a2t Lucknow at any of these postse.

That the order of transfer is not passed in public
interest but is pessed to wreck vengeance from

the applicant,

Contdeoo,2



' 090
) (VI) On the basis of the facts mentioned
¢ above, the order of applicant's transfer to

Construction /ing, All India Radio, Bareilly is
being challenged on the following grounds:-

p, (4) Because the order of transfer is violative

of .rticle 14 of the Comnstitution of India.

X (B) Because thé order of transfer is against

the principles of equity and natural justice,

(G Because the transfer order is not passed

in public interest but is based on mala fides.

(D) Beczuse there is no cogent explanation
from the duriation of transfer guidelines lzid dowm

N by the govermment,

(E) Because the order of transfer is passed
on the colourful exercise of powers of Shri T.K.

Majumdar °

(F) Because the transferring authority has

ignored the well established govermment order

,7’7$,~ that the husband wife team should not be disturbed
O?Y/// and they have to be posted at same place.
ﬁﬂ”wﬂﬁ) G) Secause the seniors in Class (Clerk)

Grade II are still working but the apbplicant, who

is junior, is being transferred.,

Contd. s0l0
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H) Because several posts are lying vacant

in the A1l India Radio ¥Wing of Lucknow and the

apoplicent can be accomodated on any of these postse.

(I) Because the transfer will uproot the

family of the applicant,

(VII) RELIEE SOUGHT

In viev of the facts mentioned above,

the applicant prays for the following reliefss-

(a) Thet the Hon'ble Tribunal may kindly be

pleased to quash the order of transfer contained in

Annexure o,l.

(b) That it is further requested that the
Hon'ble Tribunal may direct the opposite parties

as not to take charge from the applicant.

(c) That to give any other relief which this

Hon'ble Tribunal may deem fit and proper.

(d) That to zllovw the application with costs

in favour of the applicant.

(VIII) DDTTERLY RELIEF IR PRAYED FOR

“”  Tbuinterim relief & sought for. s Thal
o Heor el e gtod [ Tetbuerel anouy ke
[SECESVELEN ru Akry the R eho 7 @{
| ordRlugmaot €91 Al X e, Contdo, o1l
Fraeyva fed Lot ke )Q’?\\M‘Y\L%

@b M’*.,(/‘; (Jt,rp{.w o, W ’




Te .

{/\ /
ollo

(IX) DETAILS OF RLIDIES TXHAUSTER:

The applicant declares that he has
availed all the remedies available to him under

the rele¥ant service rules etco

(X) M TTER XOT PEZTDIXG 'TTH AYY OTHER OQOURT ETC.

The ap»licant further declares that the
metter regarding which this apvlication has been
made is not pending before any court of law, or

any other authority or, any other bench of Tribunzl.

(XI) PARTICULARS OI' POSTAL O.4D.R IN RESPECT OF THE
APPLICALION FFRS

(1) Number of Indian Postal Orders @s 02 42 33 *9
(2) Name of the Issuing post office .o (5) PO . Luticmmd
(3) Date of issue of postal order .. [{. ¢ .40

(4) Post Office at vhich psyable .,

(XII) LIST 07 IMO°X

Annexed to this avplication.

(XIIT) LIST OF ENCIQSURTS

Annexed to this apnlication,

YERIFIGZION
I, Govind Parwvani, son of Late L.C.Parwani,
vorging as Clerk Grade II, in the office of the
Zxecutive ~ngineer,(Civil), Construction Wing,

4ll Irdia Redio, Lucknow do hereby verify that

Contdoeool?
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the contents of paragraph MNos. I to XIII of this

0ol2e

application are true to my own xnowledge and belief

and that I have not suporessed any material factse

»,

LUCK2OW T
pare [O-& 90 SToNATURE OF APPLICANT -
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GOVERWMENT OF INDIA 0| %
OLICCTORATE GENERALs ALL TIDTA wibIg

N
S b

' ' ST New Delhi, datl the
' \@\ ‘ 14th Maxch, 1999
A g Loy, |
1A b QRYER 10, 38/00 /3 11

B ' "C.'G.v.
! ' ‘
.

/, . The following tr asfers in the cailre of ~lexk Gradc..II/Accountnat‘
oy in the Mttar pradesy done are onlcpel i UG dinterest,.
i
i S.No, Name apd Designation Present Posting Transferred tq
‘¥ 1, Shri K,T, Thakuz, All India Rxiio, Doordarshan anu
! f N4 Accountant Kannur, rakshan Kerdra,
P Paizabad,
o 2, Shri Govird Parwani, C.C. wing, a1l C.C, Wing, A1l
ny Clerk Grade_Ip Irdia Radio, Imia Radio,
: J! , Lucknow, Barelli._
S 3 Shri A.K, fa], Doowdarshan Any. All India Radio,
’ AcCountant, rakshan Kendra, Kanpur,
! Faizapad,
{"\ —a— —
; ' d l ( b
' ' , -l.‘
—
L (L.S. PiNDHI)
- DY, OIRECTOR OoF ADMINISTRATION
Ty + FOR DIRECTOR GENERAL
Copy forwarded fop information amd Necessary action to,_
l. The Asstt, Station Director, Commerciag Brom’casting Service,'/\IR, Kanpur,
. 2. The Station Engineer, D 5g arshan inurakshan Kurdra, Faizabad,
- 3. The SUperinterriing Engineer, C.C, ning, .11 India Radio, Lucknow,
4. The Executive Engineer, c,c, Wing, dl1 India Radio, Barellji, e
\me Station D,irector, All Irdia Radjo, Lucknow, Svparate transfer Proposuls
T in respect of different cateqories of #OSts may [ease po SeNt in future,
6. The Directorate Generals Doord arshan, Munii House, Neyw Delhi,
7+ Onder Folder (3 coptag ot
8. Spare ies _
8 Pare copieg 10, ) ‘)\. 1l Q .
S :

A (I.S. piiDHI)
o OY, DIRECTOR oF DMINISTRATION
N// FOR DIKECTOR GENERAL

:

I
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DIGETRATE i ALgaLL THLIA el

Moy valid 4 datad
the 31st tay, 1990

Baldgualdly

Subjects Gopresuntstion of i Covind parvond vledk Grada.il,
WVl Constsuction 4ng, All India 09 laxknow, for
tho cancellation of trangsfor omlox, -

. Reforonce Exocutiwo hAnouzy LU 4 ALl Inifa Radlo,

A Lucknowts letter Hoe Lko=1(8 )AL i/90a91 /28, datad 4,4,9 on the
above subject,
2 The ropresontation of shid Govind Paviad y Couell, for

tho cancollation of transfer omlar, has beon conalderad, but 4t 45
Fegrottady 4t has not boan found possiblo to accale to the sama,

% The atteation of Gwecutive NANGOry Coly 1407y Aleiey
Lucknou 48 invitad to this Dirvctorate’s Memoraniun Hoe3(93 )89
{coples enclosal for yoady roforonco), It s roquostad to exadine
the matter 4o the M ght of instructions contadngd in the abovu
contionad memorand um d ated TalleBY and 1,12,89 and shel Pagwand
B3y bo roliovad ufthout furthor delay, uxdor intimation to thig vta,
T o may be treated ag imngdi ate,

-~ keha A alovo, 50//L

( Rad Dass )
VIRLTOR ( AGF )
QO DL TOR waVaiAL

The ixocutivo d Anooy,
W@vl Constyuction tdng,
All India ialio,

L

Copy tos-
l. The Station Mrector, All India Radio, Lucknow,

2 _The Executive’mgmoer(civn). Qvil Construction tdng, Bareilly,

. shrl Govind Pyrvant Clerk Grado.II, Xvil Construction win
v Radfo, Lucknow, " o o

A/ O ( RNTOAS. )

b QIGTOR ( ARF )
093/ - FOu WInduTOR GeNERAL
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.»/\\ office 18 required in my case, I may be posted at

) CA NO 1390 6 L
S B
i
The Director Gemeral, ,
all India Radio, (?«
akashvani Bhavan, L
parliament Street, (THRQUGH PROPER CHANNEL) oy
New Deltg.

subject 3 Represaentation against transfer in the
game capacity f£xom CeCeWe, AeleRe, Lacknow
oJeR Barelldi.

8ir,

Most humbly I would like to draw your kind attention
towords Hirectorate’s order noe 5(15)/90-3.11 (38/90/3-II)
dated 14.03.1990 transfering me i{n the same capacity from
CeCeWe, AeleRe, ILMcknow to CeCoelWey AcleRe, Barellie.

In this connection, I beg to explain the following
ci rcumstances i

1. That my wife smt. Veena Parwani if posted as clerk

grade=X at AeIeRe, Lucknows In case uhere both husband
and wife are employed, it is general policy to post
them at the same statione As such in right sprite

of Govermment's order, it is not proper to post me

out side Lucknowe

20 That I am a low paid staff in the cadre of clerk
grade=II. There i3 no instruction that in normal
case low paid staff like me is disturbed by way of
transfere

3. That there are many other CeG=I/CeGe=II senior to me
and having more stay at Lucknow, so there is not
justification to distrub me without turmn & reasone

! That my father who had served this department for
long and retired from the post of Senior Administrative
Officer, i3 now deade In this circumstances
responsibility for looking after my old mother, rests
on mee A8 such my transfer out side Lucknow will
be a curse for my family.

Se That if I am transferred out side Lucknow, I will
have to maintain double establishment, unavoidably,
wvhich would be out of my reach due to being low paid.

6. That I have two smmall aschool going childern. Por their
proper look after my accompaniment to them is
essentiale As such there is no cause to creat
adverse circumstance for the fukk future of my
children. .

Te That there are 7(seven) posts of Clerk Grade=Ill
lying vacant at CeCeWe, AeIeRe, Electrical Division
fucknowe That office is in the urgent need of staff
in this cadree As such if for any reason change of = -

CeCoWe, AeIeRe, Electrical Division Lucknow without
causing any hardship to me and my family.

Under above circumstances I would request your
higmess to look into the matter sympathitically and
cancell/amen. transfer orders under reference suitahly
50 that I may not be distrubed from Lucknowe

7 shall remain always ohbliged for your mereful
consideratione

Yours faithfully,

Dated ; 20640341990 (Govind parwani)
Clerk Grade-If
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Government of India
Office of Executiive Engineer:Civil Construction Wing
R 11 India Radio :kuakmaw
E-60 Udai Pur Khas
Rajendra Nagar,
Bareilly(U.P.)

No., Bly=1(4)/s-90/.. .. Dated 27-3-90

‘ ~ The Directo r General,
By name Shri I.S.,Pandhi, D.D.A,)
R 11 India Radio,
Akashvani Bhawan,
NEW DELHI=I

Sub:~ Trgnsfer of Shri Govind Parwani , CGII
from CCW AIR, Lucknou to Bareilfy.

Sir,

“ With reference to your Transfer order No,5(15)/90~S=I]
dated 14=2-90 regarding the ta transfer in respect of
Shri Govind Parwani, CGII from CCW, AIR Lucknow to CCW
AIR, Bareilly, In this cornection it is intimated that this
office had already sent a requisition to regional Director
Staff Selection Commission, Allahabad vide letter No. Bly
1(4)/€-89/289-290 dated 8=11-89 and we received nomination
papers of 3 Nos. general candidates and tuo have been
joined on 23-3-90 and one is likely to join very shortly
according to roster of this office is for S/C candidates
fro which nominations are eMpected from Sta‘f Selection
commission, Allahabad, The S/C candidate are at point 2 and
a8 ppointment letter for position 1,3,4 and 5 have already
issued and Two of them already joined their sff duties,

Since we are in position to get nomination from S,S.C.

very shortly and Roster position at No,2 falls under Schedule-

' Y ed C3ast categary hence transfer order of Shri Govind Parwani

mdy kindly be modify and he may be adjusted some where else,
An immediate .action is requested.

Yours faitfully,
sd/-

(OM PRAKASH)
Executive Engineer{(Civil)

Copy to :~
Lcﬂpvﬁ 1. S.D. AIR, Lucknow for information and

<f§}yvﬂb necessary action,
2, The Executiive En-ineer(C), CCW,AIR Lucknou
wuith request that Shri Govind Parwani,CGII

may not be relieved till confirmation from
DG, AIR g New Dsulhi,

/
e so/-
_ )éCIVil)

5

(Executive Engincer
CIVIL CONSTRUCTION LI N
ALL INDIA RADIO : BAREILLY
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Government of India
Office of Executive Engineer:Civil Construction Wing,
All India Radio ¢ L UC KN OWU
J

NOoeLKO=1(5)/CCU/90=09ws/ 30 Dated 8th June,90

[ MEMODRANDUM/

In compliance of Directorate®s order Noo5(15)/90=SI1I
dated 31«5+90, Shri Govind Parwani, ClerkeGrade=II is
hersby stands relieved and struck off from the strength of
this Division uith effect from 11-6=-80 (after noon). He is
directed to report for dutf to the Executive Engineer(Civil
Civil Construction Wing, All India Radio, Bareilly,

He should return Lib,Books, Identity card, C.G.H.Se
cards etc..He is also directed to handover all official
document véz, Measuremert Books, T.A, Bills stc. immdiately
to Shri Adhar Charap, Clerk~Grade-II, -

(;;93.__,_1;E§\
( OMm PRAKASH) a}g

EXECUTIVE ENGINEER(CIVIL)

vfﬁﬁi Govind Parwani,

Clerk=Gradew]l

win Eivil Construction Uing,
R <5:Uuwﬂ4ﬁ4 11 India Radio,

A
Lucknou,
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Government Of India

Office of the Executive Ingineer(Civil)
civil Construction Wing,
All India Redio,

~
‘ 9, Rani Laxmibai

Noe Lko.EE(C)/CCW/AIR/89.;7«;; Marg, Lucknow.
Date: 26 July,89.

Shri Govind Parwani, Clerk Grade II, Ccivil
Lucknowb}§ﬁy

Construction Wing, ALl India Radio, oW,
hereby directed to receive all the Reg Dak
A

pertaining to this Division.

'\: N
. NN
} IT" ' ‘ :') "*\r}\
< =\

( T°K. Mazumdar )

>
_l,wwwﬂwﬁn_mwmdewwi, - 61 B (
Clerk Grade-II, ecutive Igineer (C)
CCW, All India kadio,
' J? Tucknowe.
o
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Government Of India )
Of fice of the Executive Ingineer (Civil)

Civil Construction wing,
A1l India Radio,

9, Rani Laxmibai

No. Lko. EE(C)/CCW/AIR/89/ ¢ 1 Marg, Lucknow.
' Date: 26 Jgly,89.

MEMORANDUHK

Sri Govind Parwani, Clerk Grade-II, CCW, All
India Radio, Iucknow has refused to receive the . o
registered letters brought by the Postman. Being C‘(&'S""Lﬁfhf v
Qiiarist all the letters addressed in the name of
Executive Ingineer (C), CCW,AIR, Iucknow are
supposed to be received by him.

He is required to explain as why an appropriate
disciplinary action may not be initiated against him
for such act.

The explanation should gubmitted immediately.

1

\n

5 |
o v
LA
_ <N l e
/j“ i Govind Parwani, ( 7.x¢ Mazumdar )
lerk Grade-II, Executive Bngineer (C)
CCW, AIR,
Lucknow

¢t
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The Bxecytive Engineer (Civil),

Civil Constructien Wing,
All India Radio,
Lucknow,

Sir,

Kindly refer to your memo no« LKO.EE(C)/CCW/AIR/89/362
Dated 3 26th July, 1989 wherein you have levelled charges

' of not receiving the dak ordinary and registered which are

sddressed in the nume of Executiye Engineer (Civil), CC.We,
A.IRe, Lucknows Regarding this the undersigned wents to
communicate to you that I have always stood up for the
procedural work that are under rules and any demand that
are not binded by the rules and regulations are difficult
%o follow in the Govetnment work. Under mentioned fact will
reveal the truthd

* This office, gx-esently having two despatch one at
Accounts Section and ocne at Administration Section
However later is supposed as ﬁer rules to look after
the entire diaxry and de-spatch work of the division ®

" Therefore the diary of the Accounts section should be
handled by the Accounts Section itgelf.

Yours faithfully,

o [z

(Govind Parwani)
Clerk Grade = 1I, C.C.M.,

Dated 3 26.07#1989, A.I.Rey Lucknowd
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@FFICE ORDER

Sri Govind Fawwani, Clerk Gr;le-11, Civil Construction
Wing, M1 Inlia Ra'io, Lucknow is nereby shifte? fron
admistration Saction, Kuéﬁkmm meSeiis Sectinn with irre 'iate
effect,

He is Mirecta? ta hon ~yar £m- oo

o Ori arin lan
Ghosh, Casual Tist.

e A s
~A \i.',\ N

/‘\w>
Sri Savini Po¥wani, ( ;:r* fﬁzgmt:r %ﬁ\
DRSS B - A -
Clerk Sr-te~-1I, ooutive imeoer ;

CCn AIR [{lc\ﬁo\'.
0
A
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CCLFIDENTI L

GCVERNMENT OF INLIA
' CFFICE OF TFE EXECUTI VK ENGINLFR(C)
CIVIL COESTRUCTICK wING: ALL INI IA EATTIO
9~RANT LAXMIBAI KALG: ILUCKIC! .

No.Lko.Ek(C)/CCW/AIR/89-90/4544ep  nate: 12.2.90.

Shri Govind Parwani,
Clerk Grade-II,
0/0 Executive Engineer(C),
, Civil Construction ¥Wing,
Yy All India Radio,
Lucknow,

Sub: Construction of Non-local Radio
Station at Fauri.

Some dismantling items were measured for
rayment of the above mentioned work for which the
undersigned instructed you not tc pay the items bills
as they were for record measurement only. It wam
communicated both verbally and in writing that the measure
nents recoréed are for record measurement only and not
to be paid. Please exrlain why action should not be
taken against you for violatiror of instructions issued
by the superior officer.

Your reply shculd reach this office within
three days from date.

~‘t } | )\/.
,///bu‘/fQKW%o

,d ‘ ( m] F.MAJUNDAR )
¢ Executive Ingineer(()
/
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To,

The Executive Engineer (civil),
: civil Construction Wing,
« All India Radio,

LuCanWo

8ir,

With reference to your letter no «LKO/ EE (C)/CCW/ AIR/
89-90/454-461 dated 12.2.90 it is to state that the
payment for dismentling of material for the work of
Construction of Non Local Radio station, Pauri has been
paid on oversight as the instruction for non payment

, was not recorded in the observation sheets. It x*x was
‘ fact that your goodself was {nstructed to me for non
ayment in verbal since long back at the time of
submission of bill by the A.E. concerned which was
kept in pending for want of some clearifications from
Ae.Ee concerned so the same has been missed however the
amount paid in Ist R.Ae. bill in account of dismentling
of material shall be recorded in IInd R.A.bill as
desired by your goodself. It is regretted that such
type of mistake will ®e not being arise in future.

Yours fgithully,
MNTR el

o

Zéovind parwani)
Clerk Grade=~I1
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EFCRE TIE cInemAL f2 TR ATTE TOEL3UNAL
CICCUIT 3E.CH, LUTKL

C.A. 10,199 of 90(L)

Gevind Pervari ves Apoplicant
-_-Vs —

U~io~ of India ard cthers .. Cpp, ﬁarties/nesponde~ts

CCUMTE® ATEIDM/IT (0 CTTLT (7 CPRIAARTIES

I Cm Prakash, aced aheut '55?% years

-3

sor of Shv Kaskl Racad Ll ¢

at prese~t pested as Zxecutive T-oineer (Civil)

sn the office of the Fxecutive Inclreer (Civil
Constructior irg, 11 India Tadio, Lucknow

do hereby solem- 1y affirn e~ state as urder:~

I. That the depcre~t is ~osted as Executive

Engineer{Civil} and pcsted i~ the office of the
(d -

§

A

g
}
‘

Respondent ~c,2 a~d has oee- suthcrised to file

thig affidavit ¢~ heralf of all the Resvo~derts,

[

2. That the cdeprmert is rell acruainted with the

facte of *he case dencsed “ere’~ under i~ reply there-

3. That the cerp--g=% "»5 wmeard »~d t-derstc d the

cuntents of *he cese fflad “y the applica~t,



- ™

Z That the cornte-ts of para 1 to 2 are

formal and as stch -~ecd ro cimrmerts,

5 Trat i~ renly to %the co-te-~ts of wara 3

of the applicati -~ % Is ecubritied that the apvoi-ti-c
avtherity as merticmed i~ Zthe nctitic~ are admitted

A o,

to the exter~t that the 7, Lucknow is ir direct
crtrol of Directcr Te~arsl, 717, Uew Delhi waxa

«hereas an Syxecutive E-clirerr, Tivil Comstructior

“imo AIM f21ls under the comtol of Chief Tmireer

? (caviL) . . ‘ _ ) )
+ deag) Tivil To-structilo- Tting New Delhi,

¥

whe is alqo/;§;T?“2ﬁ06 gs i-ccter e~eral, Civil,

6. That the cu~terts ¢ ~ara 4 of the appli~

caticn »eed ~t cemrents,

7. That i~ renly “o the cc~teFts of para 5 of
N the apnlicatic~ #% is sutmifiled that the representa-
- “jon c¢f the arnlica~t rge for erded to Dir ector Gereri
ATr, Wewr 2elhi and! game Lec re*ected a~d the office

e the depcrent var dimected te relieve him immediatedr,

£ 7

8., That *he co-~tomtis o nara QZO? the appli-
T datio~ n~eed ro ccmrorts,

9. Thot  f- renly te thc cootents of pRrra 8

Gf the anrliceiion 1 5 eyheitied that there is o-ly

ore such cacs 2-d “het *ceo has alrrady premcted and

nested as Clev’: r a~d cfficial has

Syt
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t im ronl: tc the comte~ts ¢f vn2ra 11 of the

annlicaticr 1t the Txecutive

Tnrineger{s) T, M7, Narellly wife s letter ‘o,

©1eIn/B5°0 deated 27.7.0C astec

.
-

-2 Ti-ccterate Geseral
AZD Mewr Delhie fo- ~(fificati -~ -7 +ra-~sfer of the
anplicart fux as the vace-cies 27 7,70.I7 verec alrest

. Tilled cr tc he filled » var sho=t 2i-g  Th cony

cf *he same vas al~-

encioreps!t o

iz the ~ffice of the
dercrent, rec~uvesti

] R e
o - B A A

the aonlic~-t
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chrrata Orroral ig
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s letter dataé T1.B,00 Yirectes Tor dipediate

4
6]
Jod

Je
)
<

L4
J

(@]

rh

o

4 . —
t'e anrmline-t, hs

o

e
same yvae imrediztelr Fo-e 2 onfder of the strericr

. authorities ca~ ~ct e ~re-lrcved,  orecver as the
h RN
-
~ L Txecrtive Emoirear{Zivil) Yoretily c nr o is mewoom couble
\‘ \\
7 harce of Luchns & Cerc? Y1 Muytst ~5 keening in
view, 211 the civcums®

:N’“ﬁ:“’;’“el" as ’)ﬁ": *L‘C C"'""""Q CP et

e W ooher avtheoritt eg
.

T4 2

e

is 8lsc perti-ent ¢

) vhoorelieved the seelice~t fg

cf lottiag hie 4

| -

Lte
[#]
o
]
oS}
ok
"
3
]
[y
p -
p—
S



< .

12. That “he co-temts of pare 2 of the

arnlicaticr are ~ct disrited,

el 4
12, That ir reply I The €O

ot +he applicatic~ it is suvhamlitted that the relfevirc

erder vias handed cver bir o~ %.6,00 ard ~ot on 12,.6,90

as alleged by the spnticart, and the same was

received by Rim villfully urdated, » m~tested

3,2, (3) that ha mav a0 matlvre” o 11 Jus 1990

so that he cpr ha~d cvar t' g cuonler? charge.

A
Keeping his Tecuest | ey, he - relieved with
effect fro~ 11.6,8C. © §.9C itself as E,E.(C) was b

ccver hep haas alsc refused to

is

wand cver the charge %c the ~T7iclal i~te~tic~ally.

14, Tha: the co-tents of ~ara 14 of the

annlicatio~ ~eed ~- commemis,

' ¢ 15, Thet i~ renl tc the co-te~ts of rara 15

of the apriicatic~ I is sthmitted that the

[ £ad ' .ot . .
~gt=rgs’ ~Y has the discretic

SxecUtive roil-~cer (w0

Ll . G
Af assicming A=y v fe the armlicant as subordi-~zte .
orecver ;f g fgele fhet ha sociiss meant for
receivin~ dav s ~ut fu-ctin-too s2%isfacterily
We can Aivide the oorh ot 0 7@ TCIE rnITSONS,
MR wiag mgttar pet Ao

3 : T R
EB _—Q 13 L R KN ) s 2
anprlicent hae nethinc TCoT0 W,



5.
1¢. =ngt in~ reply to the costents ol vara 15
$+ 3g eyhmitted that the

tra~sfer vas made u~der adri~girallive reasc-s,
-

Ciherwise alsc his temtvre i- the statior @S ®ED

corpnleted.
¢ para 17

. L ER EN .
“ ,.*.C Cf‘“‘“?“;s O«

ettt ool that the gypk
/{

1~ va~ pous™t v es as the

17. That i~ repoly

of the ap»nlicatic-

Y

isg

(%3

expleratior i~ cuvcet

m B, (C) felt that *he aprlicr~t s overlcoked

+he orders for not mati-~c the flems bills as they

k2 2pnlicantts

v ere for rescrd measvrere~t, 00
comtenticn for heavi-- rmalofile i~tentiors acai-st
el B N r 33

RN ~as full dis-—

)
[

him holds } rrouma ae Lhg T,
creticr cé pakinn/ 1iihe 1l the rayme~ts
at an~y tite i he fcel 31t 2l ho i~ the interest
ci deparﬁmc"t.
“uat i~ renl: to th- cc-tents of para 18

i ttad *kat he has

~—

g suhTi

~ig%ree n~d has formelly

amo widc e letter a~—exed to

nn ~o-taats Of para 19

12, o Teny:
o ~pteittad that the tra-sfer

-

* ""1}3 ap“licf’ t—i-
~t5 gom st e

of
o
cf tre apnlica~t -ws madr alier

s-tiye gevvice 7

rocerd vwhich reveales thg

~=d gy of fumcticni-~c His

e sgheriour



o
and his movermer: frcu cs severa sisricton and
re has 2lrcady “eces serioss of e-~uirizs set up

for these nurpcses, Tiic -

im commecticon niith Lhe lcakece of o77icizl) secrets

ir & ~umder of tire, but scmeho: he escanedfor want

i

3 s 3 * . »

Wt i~ his petizl-~ he has vut o~ a photo-

cf evidenrce,

copy «f the office record at serfal ~0,12 *hichis

-
L

sur~csed tc be the olficial ~c22rd a-d can-ct he taken

cut vithout the pricr rmermis-ic~ cf 2~ ~prrcoriate

f

authority.

2C, That ip replr %o the cc-te~ts ¢f mra 20
of the apolicatic~ *t s suriifed that the deporent

has »0 cbjection 17 *h2 sonliea-" ca~ he nosted

G

the cffice of the answerinc

cut aryvhere i~ Luci~or excent e

¥

sespondent no,3,

D That the relisfs souvgh® v the applica-~t
aie -ot te-adble i~ the cyes of o,
20 That i~ view of the fgc*s 2~ circumstarces

statad above, the apnlicatic~ fi'ed " the apnlica~t

cst prai-gt +he

s lighle to be dismiseed itk cos* »:

L

gonlicarti,
“eporent
Luc't-ovr,

Doted: C);7 July 1020,
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Vedificatic.

Veliie

I, the gbove -amed depcre~t du hereby

i,
AN

verify that the cortents of varas ¢ 1 to 3 are
true to my perso~el krcuiledoe 3-d those of
paratraphs 3 to 20 of the affidavit are brlieved

to he tpue o~ the hasis of I~fyrmztion gathered as well

as the records F“d these of perecraphs 21 £ 22 are

are bhased o~ lepal advice, ‘oiri~c material fact has

hee~ corceiled p~d ~c mert of % 5 falce,

Luchnowr,

Dated: O Jhly 1990, | ;

I ledrtify “he deporert whe has
sic~ed hefcre me ard is perscrally

+r ™~ e
e

_ (7¥ Craudhari)
’ | | dil S¥a~ri-r Cous el for Cetral Gort
, (Ctumsel for Cop, narties)

Luc"“~cu,
Dated: ~77 July 1990,

mlg:*;}.;;_a#firmed hafcre me o ~ 7,7/ <7 ¢

: an“nov z~ at Z-lgq amlom Sy the devcme-t
N N

iden~tified My Sgri VK Chavdhari, *~v-crte, High Cairt,
Lucl~ow Be-ch, Luck-o,

havie satisfled mpel” "y exami-~irg the
deporen~t that heg urcdista~ds the cn-ta-~ts of this affidavit
vnfch vere read jover a~d explai=od g him by ne,

o @;‘;ﬂhiém
I \\“~*§3fﬁ‘30k is<ic-er,
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" CERTRAJ; ADMIIIS TRA &
GIRCUIT 3ECH LUCKNO.
Cff'.h. NO.199 of 1990 (L)
Gewiré Parwasi } escose Applicant.
i Versus
Uniow of India & (thers  ececes Respesants.

25601330

r
f

desihle Hre &zstf{.ce Re Nath,VeCe

Admit. : Dr, Dincsk Chanéra makes a.pcarance on

»chalg of x:csy:}mexrth 1 anG £ ant accepte noticc on their
nenalf. @ppics OF the notices meant for xecjontents 1 & 2
pay be éelivcz"cc 0 hime. Regponcents Koe3 kas kcen impleated
on the growm( of notice. He pac alresCy Ween trancferred
¢6 Dciki, o8 Stated by the countel for the petitioner, Ve
o rot concifer it nccessary for he tdgne weing to isswe
ngtice to Rille
) nesyoncents 1 & 2 may £ile counter within 2 weeks
2:;? nich e potitioner may £le rejpinfer wittiin one

wle thcr”aﬁcer. The responcents will also incicate
o ,B“' er ¢he: trensfer oftke petitiouner was recamencet by
x;éo/;ontexr“ 0.3 at ciated in para 19 of the asplicetion.

K ™

+ ¢ke matter of dntexim relief responcents 1 & 2

wwyy filo ~a-.>1y i¢ any within 2 wceke. 7411 <ken the
ac’..iucnc skall not bo gelived £yxam the poSt of Clerk Gr. il
Se-Dnginder Civil Construction wWing, aAll InGia Radio.

Lict for ordert on 9,7.1990, Copy of the order may ke given
to tho c’,o uns=), for the potitioner.
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